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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No.745/2023

Mamta Sharma ….Applicant

Versus

Gram Panchayat Arrana & Ors. …Respondent

REPLY ON BEHALF OF CHIEF DEVELOPMENT OFFICER, ALIGARH

IN COMPLIANCEWITH THE ORDER DATED 16.07.2024

1. That in compliance with the order dated 16.07.2024, a compliance report
is being filed before this Hon'ble National Green Tribunal. The direction
directed by this court is -

“4. It is thus evident that here is a case where environmental laws are being

violated everyday by respondent 1 and no responsible officer has taken

any action which includes Chief Development Officer, Block

Development Officer and also the Pradhan of Gram Panchayat, Arran,

Tehsil Khair, Aligarh.

5. Mr. Dambar Singh, Gram Pradhan, Gram Panchayat, Arrana is present.

On being questioned as to why prosecution should not be directed to be

initiated against Pradhan Gram Panchayat; Chief Development Officer
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and Block Development Officer for violation of environmental laws

besides, he made statement through counsel that he will take appropriate

steps to remediate the situation and comply with environmental laws and

norms within two months.

6. Let him do so within two months and submit a compliance report within

one week after expiry of two months from today.

7. Chief Development Officer, respondent 4 and Block Development Officer,

respondent 2 shall also ensure compliance of the above directions and

submit compliance report within one week before the next date and shall

also remain present in person before Tribunal on the next date.”

2. That it is respectfully submitted that a joint committee was constituted by

the office of the deponent on July 31, 2024, comprising the District

Development Officer, District Panchayat Raj Officer, Regional Officer of

the Pollution Control Board, and Executive Engineer of the Rural

Engineering Department. The committee was directed to ensure the

presence of the complainant during the site inspection, conduct a

thorough examination of the site and records, and submit a factual report

for compliance.

3. That it is pertinent to mention here that the applicant's concerns about

provisions of environmental laws. However, the Gram Panchayat

confirms that all waste is being treated and disposed of accordingly.

Domestic wastewater is treated through a three-chamber grit/ filter
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chamber before being discharged into a pond created with Tahseeldar

approval, adhering to Swachh Bharat Mission (Gramin) guidelines. Black

water undergoes separate treatment in a leach/ soak pit, and solid waste is

managed through a designated RCC. These measures ensure SBM(G)

guidelines.

4. That it is pertinent to mention here that it is clarified that the alleged pond

was never a pond; it was a low-lying area where water from houses

accumulated due to a natural slope. This after a proposal by the Land

Development committee Gram Panchayat Arrana and after approval by

Tahseeldar, a pond was created, with an area of 12m x 4m sq. by the fund

of MGNREGA with proper grit chambers.

5. That regarding the issue of the discharge of domestic wastewater, it is

submitted that the discharge of 18 houses goes through a separate drain.

Additionally, a grit chamber has been constructed for the purification and

treatment of domestic water, three-chamber (Screening, holding &

treatment chambers) grit chamber system enhances the removal of grit

from wastewater, allowing for more efficient settling and separation of

grit particles. After this, it is discharged into the pond created with the

approval of the Tahseeldar. This process is in accordance with the

guidelines of the Swachh Bharat Mission (Gramin). A true copy of the

Grit/filter Chamber design is attached here as ANNEXURE 1.

6. That it is pertinent to mention here that black water from the septic tanks

is taken through separate pipes and treated separately in a leach/soak pit

constructed at a safe distance. This ensures that no groundwater is
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contaminated. This process is also following the guidelines of the

Swachh Bharat Mission (Gramin). A true copy of the leach/soak pit

design is attached as ANNEXURE 2.

7. That it is respectfully submitted that for the disposal of solid waste, a

Resource Recovery Center (RCC) has been created for disposal, in

compliance with the Swachh Bharat Mission (Gramin) rules. The average

daily dry waste generated is 10 kg, and there is no wet waste as it is

either consumed by animals or used in village households. There is also

no legacy waste.

8. That it is respectfully submitted that the compliance report dated October

8, 2024, submitted by the Block Development Officer, Khair, confirmed

that all the recommendations made by the committee had been complied

with. The Block Development Officer has also confirmed that no

violation of environmental laws is taking place. A true copy of the

violation of environmental laws is annexed here as ANNEXURE 3

9. That it is pertinent to mention here that the Joint inspection report

submitted by the committee dated October 8, 2024, and photographs of

the site were taken. A true copy of the joint inspection report along with

the photographs are annexed here as ANNEXURE 4 and ANNEXURE

5 respectively
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10. That it is pertinent to mention here that the population of the Gram

Panchayat Arrana is 5,882 as per the 2021 projected population and the

population of the said hamlet is about 150.

11. Therefore, it is most respectfully prayed that this Hon'ble Tribunal may

graciously be pleased to take this compliance report on record and

dismiss the present application.

PRAYER

It is, therefore, most respectfully prayed that this Hon'ble Tribunal may graciously

be pleased to:

1. To take this compliance report on record & Dismiss the case.

2. Pass any other order as it may deem fit.

THROUGH

PRIYANKA SWAMI
ADVOCATE

COUNSEL FOR CHIEF DEVELOPMENT OFFICER, ALIGARH
F- 13, GROUND FLOOR, JANGPURA EXTENSION,

Date: 15.10.2024 NEW DELHI- 110014
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BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 745/2023 

Ma1nta Shanna 
.... Applicant 

Versus 

Gran1 Panchayat Arrana & Ors .... Respondent .... Respondent 

AFFIDAVIT 

Affidavit of Sh. Prakhar Kumar Sineh aged about 21 years s/o Sh, Kedar Sin2h 
presently posted as Chief Development Officer, Aligarh, having an office at 
Vikas Bhavan, Aliearh. 

1. That this affidavit is on behalf of the District Administration, Aligarh. 

2. That the accompanying report has been drafted by our counsel upon my 

instructions. 

3. That the contents of the accompanying report are true and correct, the 

knowledge has been derived from official records and nothing material has 

been concealed therefrom. 
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VERIFICATION:-

Verified at New Delhi on this 12th day of October, 2024 that the contents of the 

above Affidavit are true and correct to the best of my knowledge and based on the 

official records of the Respondent. No part of it is false and nothing material has 

been concealed therefrom. 
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